FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PROMOZONE (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Promozone (India)  Private
Limited
2. | Date of incorporation of corporate debtor 16.08.2005
3. | Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74994MH2005PTC156264
Identification No. of corporate debtor
5. | Address of the registered office and principal | Office No.7, Ground Floor, Truck
office (if any) of corporate debtor Terminal, Near AMPC, Sector
19/C, Vashi, Navi Mumbai,
Maharashtra, 400703
6. | Insolvency commencement date in respect of | 12.05.2022 (Copy of the Order
corporate debtor received on 29.06.2022)
7. | Estimated date of closure of insolvency resolution | 08.11.2022
process
8. | Name and registration number of the insolvency | Mr. Rakesh Maganlal Nathwani
professional acting as interim resolution
professional IBBI/IPA-001/1P-P-02058/2020-
2021/13190
9. | Address and e-mail of the interim resolution | G504, Mystique Moods, Behind
professional, as registered with the Board Symbiosis College, Vimannagar,
Pune, Maharashtra, 411014
rakesh@carmn.in
10. | Address and e-mail to be used for correspondence | E-10 A, Kailash Colony, Lower
with the interim resolution professional Ground Floor, Greater Kailash,
New Delhi, 110048
promozone@aaainsolvency.com
11. | Last date for submission of claims 13.07.2022
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)
14. | Relevant Forms are available at: https://ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench-1Il has
ordered the commencement of a corporate insolvency resolution process of the Promozone
(India) Private Limited on 12.05.2022 (Copy of the Order received on 29.06.2022).


mailto:rakesh@carmn.in
mailto:bhange.organic@aaainsolvency.com

The creditors of Promozone (India) Private Limited, are hereby called upon to submit their
claims with proof on or before 13.07.2022 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Rakesh Maganlal Nathwani

Interim Resolution Professional

IBBI/IPA-001/1P-P-02058/2020-2021/13190

E-10 A, Kailash Colony, Lower Ground Floor, Greater Kailash, New Delhi, 110048


Rakesh Nathwani
Round Rubber Stamp
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fais a Frodiam Bank

Hod-dEdi

B FEETE

Financial Inclesion Department,
Corporate Office, Chennai

Indian Bank, a leading Public Sector

Bank, is interestad in:

1. Selaction of Technical Service
Provider (TSP) for End to End
Financial Inclusion Solution.

2. Empanelment of Corporate
Business Cormespondents (CBCs)
Entities for BC Management
Services,

Kindly refer Bank's Website:

https:/iwww.indianbank.in/tenders

http://govtprocurement.delhi.gov.in.

DECHIOAL BOARD T GOVT. OF N.C:T. " OF DELHI

S 50 OFFICE OF THE CHIEF ENGINEER (WATER) PROJECT-II ?”_
Lo EXECUTIVE ENGINEER (EAP)-II o
'l-;-l A- BUILDING, KAROL BAGH, NEW DELHI-110005 A AR
E-mail:- eeeap2.djb@gmail.com
PRESS N.L.T. No. 01 (2022-23)
S Name-of work——————Amount-putto— Earnest Tender—-Date-of release——Last-date/-time-of —
No. tender Money Fee of tender submission of tender

f\4 O7-20909.
L

—t+—Reconstruction-of-Garage-and-Servant—Rs:26,70,362/———Rs-——Rs-560/
Quarters in Bungalow No. E-1 and E-2 53,500/- (non-

at Chandrawal Water Works. refundable)
Tender ID No. 2022_DJB_225404_1
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roU7r 20z

up to 03.00 PM
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Advt. No. J.S.V. 220 (2022-23)
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Sd/- (Parveen Kumar Gupta)
E.E. (EAP)-II

STOP CORONA (i) Wash Your Hands, (ii) Wear Mask, (iii) Maintain Social Distance

DECHATJALC BOARD : GOVT. OF N.C.T. OF

peELRAl

FUD N

(deceased) holding 4 shares of Bosch Limited
(formerly: Motor Industries Company Limited)
Hosur Road, Adugodi, Bangalore - 560 030
in Folio No. D00215 bearing Share Certificate
Number 00045478 with distinctive Numbers
from 1641743 -1641746 for 4 shares of INR.
100/- each. We, Archana S.Desai (PAN No:
AHFPD6821J) and Sadhana Desai Ahuja
(PAN No: AAJPD2052J)being Executrices to
administer the assets do hereby give notice
that the said Share Certificate(s) are lost
and we have applied to the Company for
issuance duplicate Share Certificates and
exchange of the same with Face value of
INR 10/- certificates.

The public is hereby warned against
purchasing or dealing in anyway with the said
Share Certificates. The Company may issue
duplicate Share Certificates if no objection is
received by the Company within 30 days of

NOTICE

Motice is harsby given thal Maashitla|

{Securities. Private Limited is going fo|
{surrandes its certificate of registration asi
|Share Transfer Agent in Category Il vide|

{registration number INRDDD004273 |5$uad
ton 08.04.2019 by Securites and En-:n:hange

Board of India and shift its existing business|

under its Catagory | registration as Registrar|

fand Share Transfer Agent vide registration|

number INROO0D004370 issued on|

2504 2022 by Securidfies and F_:changﬂ;

Board of India.

security holders, Beneficial owners,|
Daepository Participanis and  all n:lher
{concemned can submit concems, i any,|

{within 30 (thirty) calendar days from the date§
lof publication of this nofice at the below|
{mentioned address:

ATUL AUTO LIMITED

(CIN: LS4 100G 1586PLO01 G955

Regd. Offlce ; 88 National Highway, Mear Microwave Tower, Shapar
iVeraval), Dist. Rajkot, Gujarat INDIA 360024, PR, 02827 235500,
E-Mail : investorrelations@atulauto.coin

&y

ATUL
NOTICE TO SHAREHOLDERS

‘ www.atulauto.co.in

SUB:TRANSFER OF SHARES TO IEPF DEMAT ACCOUNT

Matice is hereby given to the sharehalders pursuant to section 1241(6}) of the
Companies Act, 2013 read with, rule & of the Investor Education and
Frotection Fund Authority [Accounting, Audit, Transfer and Refund) Rules,
2016 as amended from time to time (“the Rules”}.

in terms of section 124(6} of the Companies Act, 2013 and the rules, all
shares in respect of which dividend has not been paid or claimed tor seven
consecutive years of more shall be transferred by the company to Investor
Education and Pratection Fund ["IEPF")

Shareholder are requested to note that Final dividend for financial vear
2014-15 which remained unclaimead for a period of seven years will be due to
be transferred to |EPF in October 2022. The corresponding shares on which
dividend remainz unclaimed or unpaid for seven consecutive yvears will also
get due to be transterred as per procedure set out in the rules. The details
IName of sharehalder, Folio No.f DP Id Client 1D etc.} of such shares liable to
be transterred to IEPF are made available on website of the Company at
https:/fatulauto.coinfunclaimed-dividend.aspx  On July 01, 2022, the
Company has sent individual letters to shareholders whose shares are liable

: ' inati i i {Maashitla Securities Private Limited - :
for more details e /i the publication of this advertisement, after| | tobe transferred at their latest available address.
; i OFFICE OF THE ADDITIONAL CHIEF ENGINEER (M)-9 F O g — i im wi i {451, Krishna Apra Business Square, : X
I by 1 = 2 1
1 , _ which no claim will be entertained by the P T The Concerned shareholders are requested to claim the dividend before
Bl COMMAND TANK NO. 4 SEC- 20 DWARKA NEW DELHI-110075 | Tt P Company in that behalf. Hﬂlﬂll Subhazh Place, Pllampum, October 03, 2022, fEliliI'IE which the Company, with a view to adhering to the
— r’reS‘S‘N‘IW (l) M-9 Place : Mumbai Archana S.Desai| | New Delhi-110034 requirements of the rules, shall transfer the final dividend for financial year
e Name-of-work e rst-dateftime recei Date : 02/07/2022 Sadhana Desai Ahuja| | Tel: 011-45121795 2014-15 and the above said corresponding shares to IEPF without any
GMMCO LIMITED N. Tender (Rs ) of tender in of tender through Email: tai@maashitla.com further notice. No claim shall lie against the Company once the dividend and
CIN: U3SH 2 WEAEEPLCOZEI80 procl:ur_ement e-procl:ur_ement |'Website: www.maashitla.com shares transferred to IEPF. Thereafter, the shareholders can claim it from
Regd. Office : %1, B N. Mukharjea Road solution solution E i IEPF by following the prescribed procedure under the rules.
i . | | or MAASHITLA SECURITIES ; ; : ;
Hi-"kaa_[:ﬂ 700001, Phone: {033) 22441689 1.} Construction of Random rubble masonry boundary wall-at Rs. 14.07.2022 PRIVATE LHI’F|TED! Shareholder can submit their claim to the undersigned at above mentioned
Email: maniandean g@gmmceendia.com Daulatpur Village under EE(M)-34 Rs. 49,48,418/- 99,000/- 01.07.2022 upto 3:00 PM [ address of the Company or to the RTA of the Company at Link Intime India
Wabsite | wamw grrmco.in (Tender 1.D. No. 2022_DJB_225397_1) P Sdi-|
I'-Ilﬂl'lﬂf e ik o - o _ _ JU P Mulkul Agrawali Private Limited, C 101, 247 Park, Lal Bahadur Shastri (LBS)} Marg, Vikhroli
. IIIIPIUVCIIIGI Ul OUVVUIGHG \Jla’JUOGI Uy Iayll IH IV Ul mno mMo. VI.Ul.cUucc =.VUrl.cVcc | . = A E, )
Pursuant 1o Saction 91 of th Campanies Act sewer line for PTS, Sec-09, Dwarka under AEE(M )-36 28,87,948/- | 57,800/- upto 3:00 PM Date: 01.07.2022  Compliance Officer| WEE:*I M”Tbal'. T FERBE Shunerdl £ AS1a00, A ANEE Sl
Transfer Books of the Company will ramaén 3. {Improvement of sewerage system by P/L. 300mm dia sewer Rs. 72,51,467/- Rs: 01.07.2022 14.07.2022 Place : Shapar (Dist. Rajkot) o {Paras | Viramgama)
closad froem July 21, 2022 1o July 25, 2022 [both line in Braham Puri area in Railway line side and 400 mm 1,45,100/- upto 3:00 PM Date : 01-07-2022 Compamy. ety & Complance E‘I?ﬁter
days inclusive) for the purpase of determining dia to Braham Puri Centre road to Kailash purl Road con- . pany ¥ P
the eligitde s.harel'ink!ers for payment of final necting main sewer in Dabri ward in Dwarka Assembly| |
dnidend and sharaholders antilled b altand the Constituency under AEE(M)-33(Re-invite)-1 TFHF - G | W ANOPY FINAN
55th Annual General Meeting of the Company (Tender 1.D. No. 2022_DJB_225397_3) e i R v oE LIMITED
scneduled to Be held on July 25, 2022 at the | f 4 Limprovement of water supply by P/L 100 mm dia water linel Rs. 94,14,469/  Rs. 01.07.2022 14.07.2022 .. 3-ferfaa AT [EAT: - ‘{Q‘-ﬂﬁf 22-23 :: . . CIN:L65910MH1981PL C380399 N
Registared Office of the Campany al 12.15 p.m. - ; ; ; ) Registered Office — 301, Corporate Arena Off, Aarey Piramal X Road, 3rd Floor, Behind Mahindra
o ¥ P in C-Block Dabri Extension in Dwarka assembly 1,88,300/- upto 3:00 PM : LR XS R . - 5 .
! PR e j . L TEE fwTa I ETE _rI:THE? = e B3 L v 1 O R Gardens, Goregaon West, Mumbai, Maharashtra 400 062
Motice alang with the Annual Repart has been Constituency AC-33 under AEE(M)-33 (Re-invite)-1 Frfie Contact : 9867309169, Email : inf fi Website : fi
despatched to all the shareholders 1o their (Tender 1.D. No. 2022_DJB_225397_4) FrEmTR g S § deig Senr @ e s iy qeves 99 3 on:;ﬁce OF EXTR,A g;:i»&;%i;agzgznnﬁgﬁhGeA;L)eﬁlsWn\l’lvc\;vfc:?syo?lilnée'org
registered address, - - S— - — I ST 1 N & | 3 T ) R ST, PR A T A uT e i i
By order of the Board NIT along with all the terms & conditions is available on DJB Web Site https://govteprocurement.delhi.gov.in. & 3! = F NOTICE IS HEREBY GIVEN that Extra-Ordinary General Meeting (‘EGM”) of the members of Canopy Finance
G Manikandan = fars, Mg wd st sl Rewer dwmge _ woww jodhplUrjda.org, Limited (“Company’) will be held on Monday, July25,2022 at 4.00P.M through Video Conferencing/ Othe
Place : Kolkata Chief Financial Officer ISSUED BY PRO (WATER) Sd/- (Satish Kumar) www.eproc.rajasthan.gov.in U4 www.sppp.raj.nic.in T¢ 5% & Heol § | Audio Visual Means (“"VC/OAVM’) to transact business as mentioned in EGM notice & seek approval o
Date : 02.07.2022 & Company Secrefary Advt. No. J.S.V. 218 (2022-23) EXECUTIVE ENGINEER (T)M-9 LUBN NO. 1. JODZ223WS0B000TE 2. JOD22ZIWS0OB0I00TI shareholders of the company for following resolutions:-
STOP CORONA “Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene” 3. JOD2223WS0B00080 ; Sr-No. T Resolution seeking approvals of the Sharefofders mthe EGM
‘ d EA ] Hq'lﬂ_,-"'ﬂ“,-"'ﬂ? F 4344 mﬁm Mﬁ:r'ﬂm El:!ﬂl 1 Issue of Equity-Shares onPreferential-Basis 1

I IIU IJIdbU UI IIIUUlIIIH

AareyPiramal X Road, 3rd Floor, Behind Mahindra Gardens, Goregaon West, Mumbal Maharashtra 400 062
In view of continuing Covid-19 pandemic and pursuant to the MCA General Circular No. 14/2020 dated 08th

/A P u B LI c N OT I c E May, 2020, MCA General Circular No. 17/2020 dated 13th April, 2020 and 20/2020 dated 5th May, 2020 , 02

e 2021 dated 13th January, 2021 and 03/2022 dated 5th May, 2022 and in compliance with applicable provisiong

F re & NOTICE is here b'}.l' gi".l'EFl that MR MANAS AJIT VAIDYA ' MRS of the Companies Act,2013(the “act”) (including any statutory modification or re-enactment thereof for the
Alpine HOUS"‘E Dev pment Corporation Limited. PRAT' MA AJ[T vAIDTA IﬁLHD MIES E.M AJIT ‘IJAID‘T’A has Elg reed time being in force) read with Rule 20 of the Companies (Management and administration) Rules,2014 (“the

CIN :L85110KA1992PLC013174 _ Rules”),as amended from time to time,read with the MCA Circulars, SEBI circular and SEBI Circular dated
[Reg off: No 302, Alpine Arch, No.10, Langford Road, Bengaluru-560027] to sell us, the Land property with survey No 60 / 1 AREA 2.33 12th May, 2020 , SEBI Circular dated 15th January, 2021 and pursuant to regulation 44 of the SEBI (Listing
hectares. situated in Village Nadhal Taluka Khalapur dist Raigad

Web : www.alpinehousing.com, email Id: contact@alpinehousing.com Obligations and Disclosure Requirements) Regulations 2015 (“the Listing Regulations”) the Extra Ordinary
Fax No: 91 08022128357,Ph NoT9108040473500 . ; General Meeting of the Company is scheduled on Monday, July 25,2022 at 4:00 P.M ,through VC/OAVM
410202 free from all encumbrances. Any person having any right,
title, interest, claim or demand of any nature whatsoever in respect

NOTICE which does not require physical presence of members at the common venue.
TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOREDUCATION AND PROTECTION FUND SUSPENSE ACCOUNT As per the aforesaid circulars the Electronic copies of Notice of EGM has been sent by e-mail to those eligiblg
: - : ; members whose e-mail address are registered with Depositories/DP/Company’s RTA/the Company.The
of the said land, is hEI‘E:E}!,' F-E.qUII'EII] to make the same known in members whose email addresses are not registered can download the said Notice from Company’s Website
£t i 1 The Notice of EGM has been sent/ emailed to all the members on Friday, July 01, 2022.
L tlﬂ-g alﬂng with the lﬁDGU!’I’!EHJ[EF"I.I' FH'D‘D[ mE:—EDr' tothe u ﬁdEfSlgﬂEd Members will have an opportunity to cast their votes remotely or during the EGM on the business set forth i
at Advocate PARAG MANOHAR SAWANT 104 HERAMB the Notice of EGM through electronic voting systems. The manner of remote e-voting or e-voting during the
EGM for members has been provided in the Notice convening EGM. Instructions for attending EGM through
APARTMENT HAHAMASTEH HAG ER MUDRE H'H URD H‘ARJAT VC/OAVM are also provided in the said notice.
RAIGAD - 410201 within fourteen days from the date of publication,
hereof, failing which the negotiations shall be completed, without
any reference to such claims and the claims if any, shall be
deemed to have been given up or waived.
Date : 02 JULY 2022
Sd/-

The remote e-voting period begins from 9.00 A.M. on Thursday, July 21, 2022 and ends on Sunday, July 24
2022 at 5.00 P.Mfor the shareholders of the Company. The remote e-voting module shall be disabled by

Adv, Parag Manohar Sawant
104 Heramb Apartment Nana Master

CDSL after the aforesaid date and time for voting and once the vote on a resolution is cast by the member, the
Nagar Mudre Khurd Tal Karjat

member shall not be allowed to change it subsequently.
District Raigad Mob: 9833445533,

CLASSIFIEDS

LOST & FOUND

I Nireeksha Poojary
resident of Mumbai lost
my certificates/mark
sheet pertaining to
SSC,HSC, TYBcom, and
post-graduation in
management during
travel in Mumbai if
anybody finds please
inform me on
9820554084.

0050199823-1

Notice is published pursuant to the provisions of the Companies Act 2013 and Investor Education and Protection Fund Authority
(Accounting Audit Transfer and Refund) Rules 2016 read with its amendment notified on 28 February 2017 and notification of
13t October 2017 and General circular No. 12/2017 dated October 16, 2017 issued by MCA (Referred to as ‘IEPF Rules’)

The rules contain provisions for transfer of all shares to Investor education and Protection Fund (“IEPF”) Suspense account, in
respect of which dividend declared by the company for the financial year 2014-15 , which remains unclaimed by the
shareholders for seven consecutive years or more, on the closure of the seventh year . The equity shares held by the
shareholders who have not claimed the dividend for seven consecutive years from 2014-15 will be transferred to the IEPF
Authority, subsequent to the transfer of the dividend amount according to the procedure set out under law.

Adhering to various requirements set out in the rules, the company has sent/is sending individual notice to the latest available
address of the concerned shareholders by mail and thereafter whose shares are liable to be transferred to the IEPF suspense
account to claim their unpaid/unclaimed dividend amount’s. The company has uploaded the details of such shareholders and
shares due for transfer to IEPF Suspense account on its website at www.alpinehousing.com. Shareholders are requested to refer
to the website to verify the details of unclaimed dividends and shatesliableto be transferred to the IEPF Authority.

The concerned shareholder may note that the original share certificates which stand registered in their name will automatically
stand cancelled and deemed not negotiable. The shareholder may further note that the details uploaded by the company on its
website may be regarded as adequate notice in respect of issue of duplicate share certificates by the company for the purpose
of transfer of shares to IEPF SUSPENSE ACCOUNT pursuant to the Rules.

In case the company does not receive any communication in this regard by 15 September 2022, the company shall transfer the
shares of the shareholder to the IEPF by due date 26 September 2022, in adherence to the said rules. No claim shall lie against
the company in respect of unclaimed dividend amount and shares transferred to the IEPF pursuant to the Rules. The concerned
shareholder may note that upon such transfer, both the unclaimed dividend and the shares transferred to IEPF suspense
account including all benefits accruing on such shares, if any, can be claimed back by them from IEPF Authority, after following
the procedure prescribed under the Rules.

For further information , concerned shareholder may contact the Registrar and Share Transfer Agent, M/s Cameo Corporate
Services Limited, ‘Subramanian Building’, V Floor,No.1. Club House road, Chennai 600 002, Tel: 044-28461173, 28460290, e-mail
sofia@cameoindia.com, nirmala@cameoindia.com, or may contact the company at the address/e-mail/telephone numbers
mentioned above. The détailsof the Nodal Officer of the Company is also available on the website of the company.

Place : Bangalore For Alpine Housing Development Corporation Limited

Date : 01.07.2022 Sd/-

The Cut-off date/record date for purpose of determining eligibility of Members to cast vote electronically and
attend the EGM through VC/ OAVM of the Company is Monday, July 18,2022. During this period shareholders
of the Company holding shares either in physical form or in dematerialized form as on cut-off/record datg
i.e.July 18, 2022 may cast their vote electronically. E-voting shall be made available at the EGM and thg
members who have not casted their votes by remote e-voting can exercise their voting rights at the EGM
Members who have casted their votes by remote e-voting can participate in the EGM but shall not entitled tg
cast votes at the EGM. Any person, who acquires shares of the Company and become member of the Company
after sending the Notice of EGM through electronic mode and holding shares as on the cut-off date, may
obtain the login ID and password by sending a request at helpdesk.evoting@cdslindia.com.

In line with the Ministry of Corporate Affairs General Circular No. 17/2020 dated 13th April, 2020, the Noticg
calling EGM has been uploaded on the website of the Company at www.canopyfinance.org . The Notice carj
also be accessed from the websites of the Stock Exchanges i.e. BSE Limited at www.bseindia.com and
www.cse-india.com . The EGM Notice is also disseminated on the website of CDSL (agency for providing the
Remote e-Voting facility and e-voting system during the EGM) i.e. www.evotingindia.com.

If you have any queries or issues regarding attending EGM & e-Voting from the CDSL e-Voting System, yoy
can write an email to helpdesk.evoting@cdslindia.com or contact at toll free no. 1800 22 55 33

All grievances connected with the facility for voting by electronic means may be addressed to Mr. RakeshDalvi
Sr. Manager, (CDSL) Central Depository Services (India) Limited, A Wing, 25th Floor, Marathon Futurex
Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email tg
helpdesk.evoting@cdslindia.com or call toll free no. 1800 22 55 33.

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or

Publications. We therefore recommend that readers
make necessary inquiries before sending any monies
or entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever. Registered letters are not accepted
in response to box number advertisement."

Supra Pacific Management Consultancy Limited
CIN: L74140MH1 986PLC030547
Ma: 3, Ground Floor, Building No: 12, Amar Mketan Nr. J8 Nagar Pest Olica, JB Magar,
Andheri East Mumbai Mumbai City MH £00058
Phane: (484 6735844 Emal: cs@suprapacilic.com Weabsile: waw.suprapasiic.com

POSTAL BALLOT NOTICE

CLASSIFIED CENTRES IN MUMBAI

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Kirti Agencies,
Khar (W),
Phone : 26047542.

AD Support Advertising,
Santacruz (W),
Mobile: 9869463650

Gauri Press Communication,
Vile Parle (E),

Phone : 2617 6310

Mobile: 9820069565

Keyon Publicity
Andheri (E.)
Phone : 28253077
Mobile : 9920992393

Lokhandwala Advertising,
Andheri (W),
Phone : 26364274 | 26316960.

Prime Publicity Services,
Andheri (E),
Phone : 26839686 /| 26830304.

ZOYA Creation
Andheri West
9833364551

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Adresult Services,
Goregaon (W)

Borivali (W),
Phone : 2833 7799 |/ 2833 9977.
Mobile: 9820401077

Falcon Multimedia Pvt. Ltd.,
Borivali (E)

022-28927636 | 28912529

Company Secretary and Compliance Officer

Kurian Zacharias

A

THE COSMOS C
o-or. BANK LTD. g

(Multistate Scheduled Bank)

orrespondence Address : Horizon Building, 1st Floor, Ranade Road &
okhale Road Junction, Gokhale Road (North), Dadar (West),
Mumbai 400 028. Phone No. 022- 24476012/57/58

One And Sixty Paise Only) plus further interest @ 14.00% p.a. and charges thereon within 60 days from the|
date of receipt of the said notice.
The Borrower/Mortgagor Company through its Directors, Guarantors & Mortgagors having failed to repay
the amount, notice is hereby given to the Borrower/Mortgagor Company through its Directors, Guarantors &

Mortgagors and the public in general that the undersigned has taken CONSTRUCTIVE POSSESSION of the
Properties described herein below, in exercise of powers conferred on him under sub-section (4) of sectionl
13 of Actread with rule 4 of the Security Interest (Enforcement) Rules, 2002 on 30th day of June 2022.

The Borrower/Mortgagor Company through its Directors, Guarantors & Mortgagors attention is invited to
provisions of sub section (8) of section 13 of the Act inrespect of time available, to redeem the secured assets.
The Borrower/Mortgagor Company through its Directors, Guarantors & Mortgagors in particular and the|
public in general is hereby cautioned not to deal with the properties and any dealings with the properties will

DESCRIPTION OF MOVABLE PROPERTY (SECURED ASSETS)

Authorised Officer has taken Symbolic (Constructive) possession of Plant and Machinery etc. situated a
B-39, MIDC Phase-2, Dombivali East, Thane. Inventory of Movable Assets i.e. Plant & Machinery s/a
Dombivaliis taken as per Rule 4(1) & 4(2) of Security Interest (Enforcement) Rules, 2002.

Date: 30.06.2022
Place: Dombivali East, Thane

Sd/-
Authorised Officer
Under SARFAESI ACT - 2002

The Cosmos Co-Operative Bank Ltd.

PNEDA BRI %55 94155[!9012 Telefax: 0522-2720779, 2720829

Wehbsite:

lIlTﬁII FIIIDESH NEW & RENEWRBLE ENERGY DEVELOPMENT AGENCY, (UPNEDA)

(Deptt. of Additional Sources of Energy, Govt. of U.P.)
Vibhuti Khand, Gomti Nagar, Lucknow-226010

www.upneda. urg in E-Mail: -cumpnedﬂ@redlffmall com

NOTICE INVITING TENDER

UPNEDA invites Online Bids from Prospective Bidders through GeM Portal for
Empanelment & Rate Contract for Design, Manufacture, Supply, Erection,
Testing and Commissioning including Comprehensive Warranty Maintenance
for 5 years of OFF Grid Solar PV Power Plants of following range mentioned
below in various Government/Semi-Government buildings at varlous places in
the State of Uttar Pradesh.

(Only of technically qualified bidders)

(fy | Venue of opening of Technical &
Financial Bids

UPMEDA Head Office, Vibhuti Khand,
Gomti Nagar, Lucknow-226010

UPNEDAwill be final and binding.

Numbers of the system mentioned as above, may increase or decrease. Director, Uttar

DIRECTOR, UPNEDA|

financi“. ep. .in

Motice ia herety given that pursuant 1o prosisions of Section 110 of the Compenies Acl, 2013 read
with the Companies (Maragement and Adminisiafion) Rulas 2014, the Genaral Crcular Mo, 202021
daled 08.92.2021 which is sagual to their earier Circular datad 23062021 read with Circulars dabed
31122020, 33.05.2020,15.06.2020, 13.04.2020 and 08.04.2020 issued by 1ha Minisiry of Corparats
Afairs, Govammenl of india ("WCA Circulas”), and ralavant provisions of SEBA {Listing Cbligalions and
Dischaswre Raguiramants), 2015, and other appicatble provisions of tha Acl, nulas, Groulans, and
notiications iEsued thareunder, from bme to tima, thak the following agenda are proposed foe
consideration by the Mambers of the Compary for apgroval by means ol Pastal Balod by voling
thrawgh alactronic maans Cremode a-waling”):

Investor Grievance Redressal : - Members may also write to the Compliance Officer for any grievanceg
connected with facility for voting by electronic means at following:

Name : Ms. Priyanka Agarwal
Designation : Company Secretary & Compliance Officer

Address : 301, Corporate Arena Off, AareyPiramal X Road, 3rd Floor, Behind Mahindra Gardens, Goregaory
West, Mumbai, Maharashtra, 400 062

Email id: info@canopyfinance.org

For Canopy Finance Limited
Sd/

riames appsar in fhe Regster of Members as on Cuiaff dale e entiliad to wole on the Hesolutions
sed forth i the Posial Baflet Nofica. The woting righls shak be in progartion bo the paad-up equity shares
Fiakd by them as on Cul-alf date. A person who is not a memiber as on cut-off daba shall treat the Paslal
Balod Malica for indormation purpose anly, Tha Boand of Direchors has appoingad Mr. Abhiash NA,
Praclicing Company Secretary as the Scrutinizer for conduciing the postal balkal in a fair and transparenl
mannsr,

In compliance with the MCA diculars, the company has provided only the remota e-wating faciity o
the memibers o engble them 1o cast el voles efecironicaly, The communication of assent or disgen
of the members waould ta%e place only Thraugh remote e-voling system. The company has engaged
the services of CDSL for fadlitating remofe e-voding 1o enable the membars to cast their voies
edectronicaly. The Vating nghis of the members shall be rackaned on the cut-off date i.e 01,07 2082,

Carl Adyertising, be subject to the charge of The Cosmos Co-Op. Bank Ltd. for an amount mentioned herein above with E;:“""Elfa;'l"" Wil be ““'f"?‘l'*‘ sl “Ewer':&“:” E‘“;;'g“ﬂ" Vorng Lt ""'m"!f; i : dibizhah : o
Andheri (W), interest, cost and incidental charges thereon CA 33 oW 55 & WU GhoR Cormmiance O Uc " IR, Shiee Bt AL S, B0 Sried BIg-0n 21" |EPF in October, 2022. The Rules, inter alia, contain provisions for fransfer of all
Phone : 6696 3441 | 42. ’ ) 2022 a8 530 pm, The remale e-witing faciléy wil ba disabled for vating by COSL upan expiry of tha

gfarasaid voling penod. The result of Posial Ballot will ba srmounced oy the Chairman or 8 persan
guthorized by him on or before 2 August, 2022 & the Registered Offica of the Compary. The result
will also ba uploaded on the website of tha compary and will atso be infimated in BSE,

Ir ez o have amy querias of issues regarding e-voling, of amy mamber as on culol dale has nal
raceivad the postal haliol nofics ywou may wiiks 1o ceEsuprapacic com,

For Supre Pacific Management Cansultancy Lid

-

Leana ‘Yezhuvath

Company Secretany

Place: Mumbeas
Date: 01.07.2022

FORM A

PUBLIC ANNOQUNCEMENT

{Undar Regulation & of the Insolvency and Bankruplcy Board of India
{Insoivency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

PROMOZONE (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

Name of corporate dabtor Promozone (India) Private Limited

2, | Date of incorporation of corporate debtor | 16.08_2005

d. | Authanly under which carporals dablor is
incorparated / registered

Registrar of Companies, Mumbai

4. | Corporate Mentity Mo. ! Limited Liability
Ientificaton Mo, of corporate deblor

UT4994MH2005PTCI56264

Ciffice Mo 7, Grownd Floos, Truck Terminal
MNaar AMPC, Sactor 1905, WVashi,
MNavi Mumbgi, Maharashira, 400703

b, | Address of the registered office and
princigal office (f any) of corporate dablor

[HOTT5 § TR || ST ET L AP 6. | Insolvency commencamant data in 12.05.2022 (Copy of the Order : b d o e T - - -

et y SL. NAME OF WORK CAPACITY ESTIMATED COST anech i sy debior received on 29.06.2023) KFin Technologies Limited through e-mail at einward.is@kfintech.com with a
S. tha Advertiser Pvt. Ltd., ect ol ¢ .06. : =
Goregaon (B). oY NO (NOS) EXCLUDING GST 7| Estimalad date of chosurs o nsaivany | 0B 11,2022 copy to the Company at investors@finolexind.com. The formats of Form ISR - 1
Phone: 26852294 | | resohfionprocess e _ and ISR - 2 are avallable at hitps:/‘'www finolexpipes com/investors/imestors-
Mobile: 9594969627 7 13 1kW to 10 kW OFF- Grid Solar PV 2 MW Rs. 26,00,00,000/- E. | Mame and registration numier of the | Mr. Rakesh Maganlal Nathwani ralations-centre)
Target Media Power Plants. ey p”’u?;i"f.;“;;“j' 3Cting 35 MIEAM | |BBUTPA-001/1P-P-02058/2020-2021/13190 We hereby further request to all shareholders to kindly update their e-mail 1D
G E), ; stk i pidn, : . )
MZZ§¢1036§2§59648/ 9702307711 2. | 11kW to 50 kW OFF -Grid Solar PV 3 MW Rs. 37,50,00,000/ - 8. | Address and e-mail of the intarim Eﬁlm M{Js_uqua Mmdf:. E.-_*hi':;j E.'_fmb;_ﬁsﬁ. Address, Bank Mandate and KYC details with their respective Depository

Power Plants. resolution professional, & registered okege, Vimannagar, Fune, Maharsshira, Participants, if shares are held in electronic mode or with the Company, b
Bijal Visual Ads., er Plants with the Board 411014, E-rnail: rakeshiEcarmn.in aI:I[ Itp; SFﬂl ISR ;_1 J:TF ; eISHrg "f 'hﬂ eh i h EG Fl.;;yl'. I!';
Malad (W), 3. | 51KW to 75kW OFF- Grid Solar PV 1MW Rs. 12,00,00,000/- 10.| Address and s-mail 1o be Esed for E-10 A, Kakash Colony, Lower Ground Floos, LAY RUTA e IN T e, TONDIL ey o V1 F1R0. SHHEHr E-LNEr WY 1THyamdt
Phone: 28835457/ 28805487 Power Plants cormespantznce with the inferm Graaler Kailash, New Dalhi, 110048 mode, in case if they have not updated the said details/information. The
Mobile: 9322265715 - : ;
resolution professional promozonedaaainsolvency.com

Noble Publicity Service, The work cumpletl'un time for all the above work is 4 {fﬂﬂl:l months. The Bid document is 11. | Last date for submission of claims 13.07.2022 https:/fwww finolexpipes, com/investors/investors-relations-centre/

Malad (W), available at GeM Portal from 01.07.2022 Interested bidders may view, download the 12.| Classes of creditors, if any, under clause () | Mot Applicable il Investors Rekitions Saction

UL 8 AR [ ARG Bid document, seek clarification and submit their Bid through GeM Portal upto the date of sub-section [64) o section 21, ascerained : -

New Boom Ads d ti i inthetahle below: by the interim resgiution professional In case the Company do not receive any communication from the concerned

Kandivali (W), andtime mentioned inthe table below: 13 !‘éﬂl'l?rﬁpﬂfi""ﬁU{"E“iﬂﬁmﬁw'ﬁ Mot Applicable shareholders by 26th September, 2022, the Company shall transfer the
T . ¥ identfied {0 act a5 Authoniss . :

MRS 8 SIS (a) | Availability of tenderdocumentonwebsite | From: 01.07.2022 Representaive of creditors in a class unclaimed dividend and shares to the [EPF as per the Rules by due date. Please

Vikson Advertising Agency (b} | Bid submission end date & Time gnia,u?.znzz upto 3:00 PM (Three names for gach class) naote that no claim shall lie against the Company in respect of unpaid dividend

522’52”712’8% IZ)S,OOS (c) | Pre Bid Meeting On: 06.07.2022 at11:30 PM 14.| Relevant Forms are avatable at: hitps:/ibbi.gov.inhome/downloads amount and equity shares transferred to the IEPE

Mobile : 9820433200 (d) | Online technical Bid Opening date & time On: 29.07.2022 at4:00PM r-.lr:.i:e 5 haraby given f:haHhs Nafional Elf-:r.n;.'an:.' Lai.-a Tribiunal, .‘-mrnfhal_: B:nl:h-lll has -:i-liﬁied:l For any information clarification on this matter, the shareholders may contact
the commencament of 3 corporate msalvency resalution process of the Promozone (India . i . . WE g
Express Advertising, (e) | Financial Bid Opening date & time Shall beintimated later Private Limited on 12.05.2022 (Copy of e Oroer raceived on 2505 2022) the Company's Registrar and Transfer Agents at M/s. KFin Technologies

The crediors of Promozone {India) Private Limited, are hereby cafled upon o submit their
claims with proof on or before 13.07.2022 to the imterim resolution professional at the address
menbaned againslantry Mo, 10.

The financial credéions shall submat their claims with proof by elecironic means anhy. All other
creditors may submil the claims with prooflin parsan, by post or by alectrons means,

Mobile : 9833226463 ; Submission of false or misleading proofs of claim shall attract penalties.

obile Pradesh New and Renewable Energy Development Agency, (UPNEDA) reserves the right Date 02 iy 2022 Rakesh Maganial Nathwani S-
JEET Advertising Agency i i igni : =i i : L i ; : .
el torejectany orall tenders without assigning any reason thereof. The decision of Director Pinca: bt Interim Resolution Professional — Ashutosh Kulkarni

IBBUIPA-D01/IP-P-02058/2020-2021/13190
E-10 A, Kailash Colony, Lower Ground Floor, Greater Kailash, New Delhi, 110048

i Avenci Whereas, the undersigned being the Authorised Officer of The Cosmos Co-op. Bank Ltd., under the Securitisation & 31 No | Agends Item: Place: Mumbai '-:"l';n':‘lgl‘:g;?rzm
yaya Lgenctes, Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (54 of 2002) and in| e ¥
Dadar (W), . . ) Date: 02.07.2022 DIN: 08117881
P}‘:o:;: (¢ 24}22 5672. exercise of the powers conferred u/s 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 1 ARATERATICH DF PG SIANEHIRPING PATTOAN I R Mehpenan Y =
Mobile : 9920640689 2002 issued a Demand Notice dated 14.02.2022 to thereby calling upon the Borrower/Mortgagor z gﬁmﬁ;ﬁﬂfgﬁ;ﬂ: E:nﬂg:ﬁﬂﬂhﬁgsgx: FROM PROMOTERS/ PROMOTER
L. Company - M/s. Swastik Heavy Structurals Pvt. Ltd., Director/Guarantor - Mrs. Saumiya Sujit Pacha, ' L
glgf,ge,jigfdvemsmg’ Director/Mortgagor/Guarantor - Mrs. Pallavi Jayesh lyer and Mortgagors & Guarantors - a) Mrs. Leelal The Campany has an 01% July, 2022 completéd the dispaich of Postal Balkat Nokice by ekeciranic FINOLEX INDUSTRIES LIMITED
Phone : 26552207 Subhash lyer, b) Mr. Jayesh Subhash lyer to repay the amount as mentioned in the notice being maans o those membears whasa email ids are registarad in the record of depositanies for seeking thair ; CIN LAD10EPN19B1PLCO24153
Mobile : 9869666222 ¥ 3,23,41,841.60 (Rupees Three Crore Twenty Three Lakhs Forty One Thousand Eight Hundred Forty consant by way of Special Rescluion far matters 58 out in $he Postal Ballot Natica. Members whase Registered Office: Gat No. 398, Village Urse, Taluka Maval, District Pune 410506

Tel no, 02114-23725% E-mail ; investors@finolexind.com
Website | www finolexpipes.com

NOTICE TO SHAREHOLDERS
Transfer of Equity Shares of the Company to
Investor Education and Protection Fund (IEPF)
Motice is hereby given pursuant to the provisions of Section 124(6) of the
Companies Act, 2013 read with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 {"the Rules")
and amendments thereof the dividend declared for the financial year 2014-15,
which remained unclaimed for a period of seven years will be credited to the

shares in respect of which dividend has not been claimed by shareholders for
seven consecutive years or more 1o the name of IEPF Account,

Kindly note that the Company will not transfer such shares to the IEPF where
there is a specific order of Gourttribunal restraining fransfer of such shares or
where the shares are hypothecated /pledged under the Depositories Act, 1996.

Adhering to the vanous requirements set out in the Rules, the Company has
sent separate notices to the concerned shareholders whose equity shares are
liable to be transferred to IEPF Account under the Rules for taking appropriate
actions, and the Company have dispatched notices on 30th June, 2022 to the
shareholders at address registerad with the Company/RTA.

The full details of the shareholders whose shares are liable to be transferred to
IEF'F are s.wailal:ulﬂ on the {Iumuany’s website hitps./‘'www finolexpipes.com/
Eharehnlders may note that the dividend and the equity shares transterred to
|[EPF including all benefits accruing on such shares. if any can be claimed from
|EPF Authority after following the prescribed procedure under the Rules

Further the shareholders who have not claimed any of their unclaimed dividend
for the seven consecutive years (j.e., with reference to dividend for the year
2014-15 onwards) are hereby requested to claim the same by sending hard
copy of a request letter along with copy of self-attested PAN Card, self-attested
Proof of Address and cancelled chegue leaf along with Form 15R-1 and Form
|SR-2 to the Company at the address D 1,10, MIDC. Chinchwad, Pune 411 019
and scanned copies to the Company's Registrar and Share Transfer Agent -

formats of Form I5R-1 and ISR-2 are available on

Limited., Selenium Tower - B, Plot No. 31& 32 Gachibowli, Financial District,
Man akram guda Seriiingampallp, Hyderahad - EDD 03z TﬂH Free No: 1800 309

For Finolex Industries Limited

Date -1st July, 2022 Company Secretary (M.No..A18549)




afar, 2. 02 Jat 2022

qadwerdv @)

mmﬁmﬁﬁmﬁmw $-UTh IGUiTe STATSGRT HuT fermedias

mwﬁas?raﬂf&rnﬁm
TTGeIT0 AfHdIRAT Tdlta
Igfdoaid o= WA
SAAAAT TR  TATeAt
fareror Fvd=aT 9, W, ygt
FIT  UAAGA  BROATT
3T, AN Glel aEaRIA
& IISTT 5 B

TUR TGRS

JURRE  AeA RIS
MYH YeUSiEm  Hetd  Fienm it NeifOrd Il aree S AA AT AlSTAsidsid
WA FO@UE U@ el gEnedifdet St AlgE I S IS BRI QUAET FAGH
HGd S URT UGTS S0ITT 3. URAIAPIgs o6 bel. AGRIAG  IH bl

T —

A 3 wora I AZem 3
gettea  fereoma MicAtes
P\ Suomardt aer sriw aieft
/ ardt f3eft. werRe 3y
s waR st faenfefsfieh
I AT BRET  Ud
Serfores Izt Amemdt 3y
JATE B, &I ATEID
fFdters  adter s[5 et

S S

AR, 3.3

g oo fFeumerdter

ufSreror vt 3MTe.

A AT

fcara argt. I 3rmar
FHt  fIumemer ISRt
IRE P FETfdETERIT
fGoreafft mga  aach
3.

Aigoftared &«  fiaw

die urgoft Aesd umR
AdE-aTATGd

3- do ugoft Aigaveant UG  IuforeEEeR
ufer anfter afforga
G J& Mg, U AGonH
gUTal AT ufddArg &
fAoreams smar FE A
gfdaTeaan  AGdla &
Ubeqd AT BT
AR 3MR.
rade=iett
- digult FOIAEEST &
T IR 3IA, 3RAT
Qoara -t argoft

U el
CIBEAIBE

ar IS AAGIS e

grgeft Uded T 3-
e grgoft e U
Seaa  Afdrar  ufdreror
JUITH 3. TS FHt 7
gifdaTamaeieT FAHeaTs
et fdaredfan
3MfaTergl  ufSregmomaArst
e[ EloHES Ad
Fareafardt  savarxt

ferraer i ra M ro N e O
ufsreromaed §-die urgoft
o Toe 1 o1 T A | B A Bl
qgqT IST AAGIS ST
qid, AT ARaIH(FHT)
g e ugeft useur™
soter URus, ER&
Fradlar, 3-die urgeft
B dEAIGR  STATSH
ATD Tt ATIGA Bt

AHAISTAT=AT qUTAU TSt

AR fore@ITd 7gge HITuHTo!
FaAs HYT HaeTdt ST
AR, 13.9 : T HaauATE SiegT FE SRTETAE

% o gt fAght
AR, 3.9 : TSt artean

Aemgz, 39

e qURACATSt gaa.

aredsprta st o aftwer gemAa
UGIYR TR 37e UGt 3%

fSTegITeter uTa SrargReT ifert
g ST fSTegTdle 30 37 JR&T
fTSRY ATSTIUITA A0TR A

2 99 37e FR&M 3rferert Fgof
GeYR § TR o147 3TUTR
3. [gets Bictet yerR Feffa
30 faemeff & Faeidas rgug=
AGATATST BoITd 3Tt 3ATRe.

3rrsna°raﬁ'm6"}anﬂ?rr MNTGIATST  3eteaT
it fdga FgATRY gl qam gofd fAwmd amardt

Ao amaATet smuTe 9.
et ot g vgw
59 gof ¥ ™ TevIR

I HoE 38 fRaw
qad gofer ¥ a F=
JEd. S FardT g

AR, GRS 3 TG
3fes wfdawsian Fersaa
gofa =@, I=dt #fdR
AfAdfta gofa e Ismoft
A 3R, PRIATILET
J9 aufdl gd A

BTG 3T SATAl. JATT
urdtelt Iom IgA =T
3meR feem STy, Jer 9
S URIA 98 JeAudd gard
gof ¥ a I AEOR
3me, oreft mfedt #fer

m-gwﬁs,a@r@wzo

DT IV HOITT 3T

3Med.  SMutegR  Aefte

- —
Sa® Gl f3Proft arerer,
SATeNSATeft SrAtfte

Sufasmeftsr et srRiaaiae, Pt ueneft Fsfoa ad
sEfea Sioamd term fBamf SRR sre amR.

IR FR fSregriam
TEATA Ade=ardt ASt A FIUTR 3. fSrear TmA=Tg,
Areufafreien qegRamr sre 3R,

AITGRAES Fqa BT G

IR SR, Fere, T it
Tl oReR AT FIRAT U]

mﬁ'ﬁ“ W m Notice is hereby given that my clients are negotiating with Mr.Tushar Dinesh Dodia and

Mrs. Rekha Dinesh Dodia, for the purchase of their Flat No. F-324, situated on the 3° floor

. fUT _@T‘f 3T|% m F-Wing of E/2 Highway Park CHS Limited, Thakur Complex, Kandivali East, Mumbai -

' . . 4001|01 dThe Vefngors hav? rlepéesented to my clients }]hat btheyﬂhave IKst and/or

m m m" m misplaced one of the original title documents pertaining to the above flat, i.e Agreement

& 31?{@@ ' ' dated 03/04/1994 between Dr. Kesar Rajneekant Munshi and Mrs. Nita Kedar Munshi, on

317"-@?3—(_'-@ RIGLOIm) ﬁ-gﬁ- tﬁ?’lﬁﬁ?’f %3113?{ :Rg 8{;; fpa;tnelmd Smt. Vrajkuwar Vallabhdas Dodia & Mr. Naresh Vallabhdas Dodla, on

ﬁU]'l—aT a?ﬁ qﬁm‘-{ 33—@?[ FEZICIEE) All persons having any claim in, to or upon the said Flat and the said shares, or any part

i . thereof by way of lease, lien, gift, license, inheritance, sale, exchange, easement,

ﬁ'%?[ mﬁﬂ(—v[ fE]'q’ff tﬁa"hq' q%@]?-]’ En%’ mortgage, charge or otherwise howsoever, should make the same known to the

undersigned in writing at the address mentioned below, specially stating therein the exact

fassfraﬂa'{ dicdhioo 93 ﬂ'gTq‘rf?v]'agTvn urg nature of such claim, if any, together with documentary evidence thereof, within 14 days

from the date of this notice, failing which any such claim in, to or upon the said Flat or any

m aﬂ'UEn% aﬂa‘@]' sinﬁ' 311%, <A 3@1?3_\’{ part thereof, if any, shall be deemed to have been waived and further action will be
completed without any reference to such claim.

MYH AU UAS HEMIereT  3ifdRE | pate : o2.July2022 sd

. : - Place : Mumbai M.RNair, Advocate

IS Urde A A/ SIE 3 fSrdg ara Attt | office: 104-A, RASHMI AVENUE, Thakur Complex, Kandivali East, Mumbai 400 101
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PUBLIC NOTICE 9) TR TS Potel I AT T 1 ? ST e
Notice is hereby given that MR. SHESHANATH T I BT 3 B ? :

BHULLUR KANOJIA, is Owner of Shop No. 25,
admeasuring 30 sg. fts. On Ground Floor of the
building known as UNITED PALACE CO-

Taluka & District Thane 401 105,. First Original
Agreement By and between M/S. UNITED
CORPORATION (Builder & Developers), TO
MRS. PUSHPA R. MISHRA, (Builders
Agreement) & Society have issued Share
Certificate, said Original first Builders
agreements & Share Certificates of the said
Shop has been misplaced/lost.

Any person/s, banks, financial institutions,
individuals, company firms etc. having any claim
shall file an objection in writing alongwith
documentary evidence within 14 days from the
date of this notice failing which it shall be
assumed that no any person/s has any claim,
whatsoever, on the said Shop, of which, please
take anote. Dilip K. Pandey
Date: 02/07/2022  (Advocate High Court)
B/109, Bhaidaya Nagar “B” Bldg., Navghar Road,
Bhayandar (E), Dist. Thane — 401 105.

TSt ABATSt Aqr et AR carams et st fAger  aifdeifidt et gz
arft wreaefted stweomret | T T . ,
ﬁwﬂa‘@tﬁqawa e aitwd greft  ggerars et faef meifdareeaRfd  gofdr  wwvara aeft amR, arEt
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PUBLIC NOTICE

Notice is hereby given that, Mrs. Kamal K.
Agaskar & Mr. Krishna H. Agaskar the owners
of Flat No.A/304, Alica Nagar Bldg.No.7 CHS
Ltd., Lokhandwala Township, Akurli Road,
Kandivali(E), Mumbai 400 101, died on 4" May
2013 & 8™ April 2021 respectively and their son
Mr. Sanjay Krishna Agaskar has applied for
the membership of the society.

We hereby invites claims or objections from the
heir or heirs or other claimant or claimants/
objector or objectors to the transfer of the said
shares and interest of the deceased member
in the capital/property of the society within a
period of 15 (fifteen) days from the publication
of this notice with copies of such documents
and other proofs in support of his/her/their
claimsfobjections for transfer of shares and
interest of the deceased member in the capital/
property of the society. If no claims/objections
are received within the period prescribed
above, the society shall be free to deal with
the shares and interest of the deceased
member in the capital/property of the society in
such manner as is provided under the bye laws
of the society.

Dated on this 2 day of July 2022 at Mumbai

PUBLIC NOTICE

Notice is hereby given that, our clients are
purchasing the Flat No.C/701, Spring Leaf
Bldg.No.6 CHS Ltd., Lokhandwala Township,
Akurli Road, Kandivli(E), Mumbai 400 101,
owned by M/s. Shubhram Enterprises, a
partnership firm, running business through its
partners a. Marmik Gautam & Vivitsu Gautam.

Any persons or persons having any claim
against or in the aforesaid property by way of
inheritance, mortgage, possession, sale, gift,
lease, lien, charge, trust, maintenance,
easement, transfer, licence, understanding,
arrangement either agitated in any litigation or
otherwise or any other right or interest
whatsoever are hereby required to make the
same known in writing to the undersigned
within a period of 15 days from the date of
publication hereof.

If no claim is made as aforesaid our clients will
be at liberty to complete the transaction in
respect of the said proposal without any
reference or regard to any such purported
claim, right or interest which shall be deemed
to have been waived for all interests and
purposes and not binding on our clients.

Dated on this 2 day of July 2022 at Mumbai
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LEGALREMEDIES

ADVOCATES, HIGH COURT

OFFICE NO.2, GROUND FLOOR,
SHANTI NIWAS CHS LTD, BLDG.NO.1
PATEL ESTATE, C.P. ROAD, KANDIVLI(E),
MUMBAI 400 101 Tel: 28460031

LEGAL REMEDIES

ADVOCATES, HIGH COURT

OFFICE NO.2, GROUND FLOOR,
SHANTI NIWAS CHS LTD, BLDG.NO.1
PATEL ESTATE, C.P. ROAD, KANDIVLI(E),
MUMBAI 400 101 Tel: 28460031
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PUBLIC NOTICE

NOTICE is hereby given to the Public at large that my clients HAMEED NABISAHAB
SAYYED is absolute owner of 7/12, Gaon Mauje Karanji, Survey No. 425, Hisaa No. 2,
Taluka - Kopar Goan, Dist - Ahmednagar, 59 Guntha with well, 1600 Sq.Ft Room, Onion
Storage facility along with light meter, bounded by boundary thereon, along with NA
permission, my client state that the said lands are from any encumbrances and that
they have a clean, clear and marketable title to the same. Accordingly, this Public
Notice is given in order to verify the marketability of title of the said land, title to
possession.
The said plotis road touching, 4 km Kopar gaon Station & 15 km from shirdi Temple.
We therefore hereby call upon the Public at large, that if any person/s is interested in
buying above mentioned said plot, the same should be communicated to the
undersigned, at his office address i.e MR. SAYEED HAMEED M/S VIDHATA
ENTERPRISES, SHOP NP17, MONA SHOPPING CENTRE, NEAR NAVRANG TALKIES,
J.P RD., ANDHERI (W) MUMBAI - 400058, between 10 am to 5 pm with prior
appointment Mob. 9356484877 /9892124016.

SCHEDULE OF THE SAID LAND
Said land bearing 7/12, Gaon Mauje Karaniji, Survey No. 425, Hisaa No. 2, Taluka -
Kopar Goan, Dist - Ahmednagar, 59 Guntha with well, 1600 Sq.Ft Room, Onion Storage
facility along with light meter, bounded by boundary thereon, along with NA permission
On ortowards East- WATER CANAL
On ortowards South - GAIKWAD BASTI
Ortowards West- CHURANGI NATH AGRO PRODUCER CO. LTD
Onortowards North - KARANJI GAON
We consentto the above Public Notice

MR. SAYYED HAMEED LAW-POINT
Sd/- Sd/-
M/s VIDHATA ENTERPRISES (R.R. TRIPATHI)

NOTICE is hereby given to the Public at large that my clients are the confirming party, he
has taken the Plot 4 acres 24 Guntha, from Rajendra Parekh in 1994 vide Sale Deed,
thereafter my client became the confirming party in the deal that took place between
Rajendra Parekh Families & M/S TWIN DECCAN through its partners llliyas Patel, Abdul
Karim, Ambernath yadav & khatik for the said land bearing CTS No. 248 Andheri Gaon
& Andheri Village, Makrani Pada, Gaondevi Dongri, Cama Rd, Andheri (W) Mumbai -
400058. Ashiana CHS LTD (SRA) & FAKIRABAD CHS LTD (SRA). My client Is having
his rights in 10,000 Sq.FT, of total saleable area in First Project .
We therefore hereby call upon the Public at large, that if any person/s has/have any
right, Litle, interest, claim/s by way of sale. Mortage (equitable or otherwise), lease
charge, lien, gift, easement, exchange, attachment. Agreement, maintenance, family
arrangement, succession or any decree, order or ward passed any court of Law or
otherwise however in respect of the said Land or part thereof, the same should be
communicated to the undersigned, at his office address i.e MR. SAYEED HAMEED M/S
VIDHATA ENTERPRISES, SHOP NP17, MONA SHOPPING CENTRE, NEAR NAVRANG
TALKIES, J.P.RD., ANDHERI (W) MUMBAI - 400058, between 10 am to 5 pm with prior
appointment Mob. 9356484877 / 9892124016, along with the necessary
documentary proof thereof, within 30 days from the publication of this Notice.
SCHEDULE OF THE SAID LAND
Said land bearing CTS No. 248 Andheri Gaon & Andhen Vilalge, Makranl Pada,
Gaondevi Dongri, Cama Rd, Andheri (W) Mumbal - 400058. Ashiana CHS LTD (SRA) &
FAKIRABAD CHS LTD (SRA) within the sub Registration District and Disrfct - Mumbai
and within the limits of Grater Mumbai Municipal Corporation, which is bounded as
under-
Onortowards East- CAMA TRUST




